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‘Shri B.N.5ChBubey .
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Counsel for the applicant
shri B.N., Choubey, the learned couﬁsel for the
xapplleant prays for time" to produce some documsntary

-t
has" besn working

-ev1dence in support of his stand that\heh
© - sinee 1969 and thesreby claiming senicrity in the agradation
: lisﬁ.-Time'is granted, List' this case en 14.8.96 for

" admission,

;E\SJQF[;~f
(N.K. Varma)

Tber (A)

96, Shri BN, Choudhary, the learned counssa

for the appllcant.

After certaln ardument, Shri Choudﬁary,_the learned
¥
c0unsel for tha applzcant saeks one waek adgournment for
- producing departmental scheme on the subject for which

- L]

.aqitation has been made. List this case on 21.8.96 for
S

(N.K, &:;za)
Member (A)
None for the applicant.
- No body appears ?or'tﬁa'apbllc;nt\aven.after two
call this morn%ng.rLet this case be adjourned by two wssks

to be listed on 4.9.96 for admission hearing.

| \ML

(N K. Verma)
Member (A)
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" Shri B.N, Choudhary, the ourfssl forrtwe qiplicant. 
_ Haard.,Adﬁit. Issue notices to. the respdndents
L s to File_U/S_uithin four weeks. Rejoinder, if any, L
’ . i ' ' ) ' ) i . . A
.&}". JJJV@W' o may be fi led within two weeks thereafterl List this
_ , , \
jﬁg§¥ _ S case on B8.10.86 for hearing. |
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/cBS/ v (K.De Saha) . : - (V.N. Mehrotra) o
Q,n “ " Member (A). Vige-chairman. |
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K @ﬁw 5/8.10, 1996 : - | |
ff? D 'k,'/?r °ﬂ;99 ~ Counsel for the @pplicant : Mr.3h3ashi Bhushan
A Councel for the respondents : None ‘
S S e, ) v ) ) ) 17

v Q<S¢§§ T - - . Adjgurned to 5,12,1996 for hearing. -S

( D.Purkayastha ) (—¥D.S3ha ) {
Member (&) Member &) ¢\

v No one eppears. Adjourned to
13.2,97 for hearing.
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‘ List on 23.7,37 for neariQf,

04 - 352/96

List it on 2.5.97 for hearing.

... (V.N, Mehrotra)
Vice-chairman

(v Ne Mehrotra)
Vlce-chalrman

{KMutbhu Kumar)
Msmber(a)

"Lisﬁ on 10.9,97 for he arimg.

DA

(V.N. mahrotra)
Vice-Chairmen

Shri S.Bhushan, counsel for the appllcant
Shri Jeive Pandey, SsC for the respondents.
The learned counsel for the responaents prays

~ for time to seek 1nstructlon. Allowed four weeks time to

file W/s. R3301naer may be fllea within two weeks thezeaLter.

List on 17,11, 1997 for hearlng._ : w\sm//
(R Kf25363§3ﬂ - ’ \&N\

) 3 (V.N.Mehrotra)
Member(A): Vice-Chairman
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None for the spplicant, Shri JgN.
Pandey,Senior Stending Counsel, grays for three
weeks time ‘to file written statement, Allowed,
Rejoinder to be filed within two weeks theregf‘ter.
List on 21.1.98 for dlI‘ECtlUfl.

(V.N. Mehrotrna) - .
Vice=Chairman

Since the Bench is not available list

on 27.3.98 for direction.

( V.K, Srivastava )
Dy. Registrar

on the request by Shri J.N.FPandey, the learned
SSC, four weeks futher time is allowed to file W/s,

L<e_]omder, if any, mdy be ‘filed within two weseks thf_reatt

List on 03 06 ;998 for Ctlrectl%/
z ' \!

(Lo R.K. Prasaad) (VeNo.Mehrotra)
Membe r (A) Vice-Chairman

\
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. 3.6.98 .
cM Written statement not filed so far.

Four weeks'time is allowed for the same.

Rejoinder to be filed within three weeks

thereafter. Litt;on 3.9.98 for ?recti@n:
. ’ !

PN i . . ﬁ}(,%%——q , R (V.N.Mehrotr a)
: ., {L.R.K.Frasad) .. « ‘

- Vice-Chairman
Member, (A) '

<15/03.09.98 :W/s not filed so far, Four weeks
further time is allowed for the same, Rejoinder may
~be filed within two weeks thereafter,
' List on 30,11,1998 for direction. |

et e

(LeReK.Prasad) ' (V.N.Mehrotra)
SKI Member(a) Vice-Chaiman
16/30.11,98 WS net filed. 4 wesks Purther time is alleysd

to file the WS. Rejoindar, if any, may be filed
within two weasks thersaftsr. List it en 12,2,1999
fer admg direction.

ngLﬂ, . “,J\(e \//——7 w,..\v,\,_.‘
AM, ~ (LAKSHMAN JHA) (L.R.K pRASAD;
' Member {J) ' Membar (A
\p&\f; %ﬂwui 17./ 12.2.99. NonaifOr the applicant.
@ﬁ;jﬁ%‘ﬂQQ " W/S has been filed. The applicant may file rejoinder
£§&C>’. within two weeks. List it on 16.4.99 for qiractian.egz
. (e i
e | __—
/ces/ (LAKSHMAN JHA) (LR K. PRASAD)
MEMBER (A)

MEMBER (2J)
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want of time.
{

HMANGLTANA) (S.-NARAYAN)

MEMBER (A) VICE-CHAIRMAN

%./016,4.99. | List it on 11.5.99 for dirsction for

/ées/

19/11;05,99 Shri V.M.K.Sinha, SSC for the respondents.,
- ) None for the applicant even on second call,
' We have looked into the earlier orders as well.
This 0.A. is thus, dismissed for default.

/
(L.L" ingliana) (s.Na yayan)
CSKT ~ Member(a) - -+ N¥ice-Chairman
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